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Union of India, through

1. Secratary
ninl of Urban Davalopnont
Hi man Bhauan, Naw Dalhi

2. Oiractor of Eatataa
Niman Bhawan
New Delhi

3. Dtcactor of Education
Govt. of NCI of Delhi
Old Secretariat, Delhi

4. Shri Ran Gbpal, DE
B*7/l36, Lodi Colony
Naw Dalhi

By Advocate Shri n.K. Gupta

.. Raapandanta

ORDER (Oral)

Tha applicant has filed thta OA cleiaing tha following

reliefa 3

(a) Allotamt and handing over possasaion of Qr.
No«B*7/l36, Lodi Colony to Raapondent No«4
ba cancelled and tha quarter be allo'tad te
tha applicant in accordance with the aanction
in his favour; and

(b) Reapondanta eay ba dirooted to allot change of
accoMiodation in Lodhi Colony to tha applicant
as per hia request for change.

2. The facta of tha case are that tha applicant, who

ia working as a Teachar in Srinivaapuri School, was allotted

Qiaartar No.1312, Lo^i Road Complex (Type 8 accomeodation),
which ha occupied on 3.6.87, Ha ia entitled for Type C
acconmodation, ha applied for the aena on 3.6.87. He

claims that tha flinlatar for Urban Development iaauad

instructions sanctioning him 8-7/136, Lodi Colony (Type C

"n^^^^^baaia. Ha further aaya that tha
1 said quarter fall vacant on 28.10.93 but ha was aurpriaad

to find that tha quarter ia given to Respondent No.4



Th« applieant aada • raprasantatlon on 1S«11«93 (Annoxura A-2}

to tha ninistar for Urban Oavalopaent but without any raault*

Hanca thia application claiming tha abova raliaf,

3* Tha raapondanta hava filad thair countav danying that

tha applicant had rapraaantad to tha niniatar for Urban

Oavalopmant for allotmant of qr«No.7/l36» Lodi Colony tonhia.

Thay aasart that tha format Oapoty fUniatar far Information A

Broadcaatlng wrota to tha format niniatar for Urban Oavalopmant

raquaating that tha abova aaid quattar may ba allotted to

tha applicantt tha casa waa axamined and it waa not accadad

to* Tharafora, thara ia no question of issuing any sanction

latter to tha applicant in regard to tha aaid quarter*

Thay further aasart that tha aaid quarter waa aanctionad to

ba allottad to Respondent No*4 as par Annaxura A«II latter

dated 17*8*1993* In ao far as tha applicant*a claim that

ha has applied for change of accommodation in 3uly, 1987*

tha raapondanta do not deny tha aana but aaaart that ha

ia at MaAttjkJmfc Waiting List No*25640 and tha number ia

not matured ao far* Howevar» hia case will ba conaidarad

as and whan hia number is covered.

4* I hava heard tha counaal for tha parties and

paruaad the material available on record* Both tha aides

agreed for disposal of thia casa with a direction* Before

giving a direction, I would like to aay that tha quarter

in question ia already allotted to another parson who is

in occupation of tha same* Now, according to tha raapcndanta,

it would not ba possible for them to remove that parson.

Howavar thay hava no objection to allot a type C quarter,

to which tha applicant ia entitled* It ia also brought to

my notice that tha raapondanta hava taken a decision to

allot ana Type C quatar to tha applicant in his turn but

tha applicant's counaal opposes tha aama stating that tha

applicant should ba allottad tha quarter on top priority
basis*



5* It therefor«t dir«ct tM r«tpond»nts t« allot •

Typo C quarter to the applicant on priority basis uithin

a pariod of four aonths from the date of receipt of thia

ordar by than. The other points raised are not gamana

to tha issue and thay are not presaad by both the aides.

The OA is thus diapoaad of. No eoats.
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